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NHRC notice on train accident
 

NEW DELHI, OCTOBER 23, 2018

Incident happened in Amritsar on Oct 19

Taking suo motu cognisance of media reports, the National Human Rights 
Commission (NHRC) on Monday issued notices to the Punjab government and the 
Railway Board in connection with a train running over people watching Dussehra 
celebrations in Amritsar on October 19.

The accident had left more than 60 people dead and several injured when the 
train ran over people standing on the tracks, watching an effigy of 

Detailed report 

The NHRC issued notices to the Punjab Chief Secretary and the chairperson of 
the Railway Board asking for a detailed report in four weeks, a statement said. 
The Punjab government was also asked for details about the disbursement
relief and rehabilitation to those affected.

The NHRC observed that “it cannot be said to be a sane act by people to sit on the 
railway tracks, at the same time, the negligence on the part of the district 
authorities is apparent behind this bizarre and
statement added that it had seemed that local authorities and the organisers of 
the event had not managed the crowd properly.

“It was the responsibility of the State to provide proper safety and protection to 
the citizens during the event. If it is true, as reported in some sections of the 
media, that the railway authorities were not informed about the event, it indicates 
towards highly negligent and reckless attitude of the authorities responsible. This 
is a case of serious violation of human rights of the victims,” the NHRC said.
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Amritsar train tragedy: NHRC notices to Punjab, railway board 

Updated: Oct 22, 2018, 20:06 IST 
 

NEW DELHI: The NHRC on Monday issued notices to the Railways and the Punjab 
government over the Amritsar accident in which nearly 60 Dussehra revellers were 
killed when they were run over by a train while watching the festivities.  
 
Issuing the notices, the commission observed that it cannot be said to be a "sane act" 
by people to sit on railway tracks, but at the same time, the "negligence on the part of 
the district authorities is apparent" behind this "bizarre and horrific incident".  
 
The National Human Rights Commission issued notices to the state's chief secretary 
and the chairman of the railway board seeking detailed reports in the matter in four 
weeks, an NHRC spokesperson said.  
 
The NHRC has taken suo motu cognisance of media reports that many people died on 
the spot and several others got seriously injured in Amritsar district of Punjab, where 
several people watching Dussehra celebrations from the railway tracks were mowed 
down by a passenger train on October 19.  
 
"It seems that the local authorities and the organizers did not properly manage the 
crowd, gathered to watch the Dussehra celebrations. It was the responsibility of the 
State to provide proper safety and protection to the citizens during the event. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 

NHRC notices to Pb Railway Board over train mowing down 
Dussehra revellers in Amritsar 

PTI October 22, 2018 18:31 IST 

    New Delhi, Oct 22 (PTI) The NHRC on Monday issued notices to the Railways and 
the Punjab government over the Amritsar accident in which nearly 60 Dussehra 
revellers were killed when they were run over by a train while watching the festivities. 

     Issuing the notices, the Commission observed that it cannot be said to be a "sane 
act" by people to sit on railway tracks, but at the same time, the "negligence on the 
part of the district authorities is apparent" behind this "bizarre and horrific incident". 

     The National Human Rights Commission issued notices to the state's chief 
secretary and the chairman of the Railway Board seeking detailed reports in the 
matter in for weeks, an NHRC spokesperson said. 

     The NHRC has taken suo motu cognisance of media reports that many people 
died on the spot and several others got seriously injured in Amritsar district of 
Punjab, where several people watching Dussehra celebrations from the railway tracks 
were mowed down by a passenger train on October 19. 

     "It seems that the local authorities and the organizers did not properly manage 
the crowd, gathered to watch the Dussehra celebrations. It was the responsibility of 
the State to provide proper safety and protection to the citizens during the event. 

     "If it is true, as reported in some sections of the media, that the railway 
authorities were not informed about the event, it indicates towards highly negligent 
and reckless attitude of the authorities responsible. This is a case of serious violation 
of human rights of the victims," the NHRC said in a statement.  

     The state government is expected to provide all details to the NHRC regarding 
disbursement of relief and rehabilitation to the aggrieved families as well as 
information on the status of the treatment being provided to the injured in different 
hospitals of Amritsar, it said. 

     The railway authorities have stated that they cannot be blamed, as they were not 
informed about the event. 

 
 
 
 
 
 
 
 
 
 
 



 

 

NHRC notices to Punjab government, Chairman, Railway Board over 
Amritsar train tragedy
 

IANS  |  New Delhi Last Updated at October 22, 2018 18:50 IST

The National Human Rights Commission
to Punjab government and Chairman, Railway Board, over the
which over 60 people were crushed to death by a train while watching the burning of 
the Dusshera effigy. 

The Commission has sought a detailed report within four weeks.

The Commission observed that it cannot be said to be a "sane act by people" to sit on 
the railway tracks, at the same time, the negligence on the part of the district 
authorities is "apparent." 

"It seems that the local authorities and the organizers did not prop
crowd, gathered to watch Dussehra celebrations. It was the responsibility of the state 
to provide safety and protection to the citizens during the event," the
statement. 

"If it was true that the railway authorities were not informed about the event, it 
indicates highly negligent and reckless attitude of the authorities. This is a case of 
serious violation of human rights," it added.

The NHRC also sought to know from the state
disbursement of relief and rehabilitation to the aggrieved families as well as 
information on the status of the treatment being provided to the injured in different 
hospitals of Amritsar. 

People watching the Dusshera proceedings
in Amritsar on October 19 were crushed by the speeding Jalandhar
(diesel multiple unit) train.

The railways has given a clean chit to the
they (railways) were not informed about the Ravan effigy burning event so close to the 
railway tracks and the presence of hundreds of people on the tracks.
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the Dusshera proceedings from the railway tracks near Joda Phatak 
on October 19 were crushed by the speeding Jalandhar

(diesel multiple unit) train. 

The railways has given a clean chit to the train driver and other officials saying that 
they (railways) were not informed about the Ravan effigy burning event so close to the 
railway tracks and the presence of hundreds of people on the tracks.
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Amritsar tragedy: NHRC seeks report from Punjab govt, Railway 
Board 

Tribune News Service, New Delhi, October 22 

Holding the state responsible for providing for safety of people during public 
functions such as Dasehra, the National Human Rights Commission (NHRC) on 
Monday issued notices to Chief Secretary, Punjab government, and Chairman, 
Railway Board, on the Dasehra day tragedy at Amritsar.  

It asked for a report within four weeks. 

Taking suo moto cognisance of media reports, the NHRC asked for detailed report 
within four weeks observing that it was the responsibility of the state to provide 
proper safety and protection to the citizens during the event. 

In a release, the NHRC said if it is true, as reported in some sections of the media, 
that the railway authorities were not informed about the event, it indicates towards 
"highly negligent and reckless attitude of the authorities responsible. This is a case of 
serious violation of human rights of the victims". 

Issuing the notices, the Commission observed "it cannot be said to be a sane act by 
people to sit on the railway tracks, at the same time, the negligence on the part of the 
district authorities is apparent behind this bizarre and horrific incident. It seems that 
the local authorities and the organisers did not properly managed the crowd, 
gathered to watch the Dasehra celebrations". 
 
The state government is expected to provide all the details regarding disbursement of 
relief and rehabilitation to the aggrieved families as well as the information on the 
status of the treatment being provided to the injured in different hospitals of 
Amritsar. 
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Amritsar tragedy: Case against Sidhu's wife; NHRC notices to 
Railways, Punjab 
 
Tue, Oct 23, 2018  

 

Amritsar: Amid a blame-game over the Amritsar tragedy, a case was filed in a Bihar 
court on Monday holding organisers of the Dussehra event and chief guest Navjot 
Kaur Sidhu responsible for mowing down of several revellers by a passing train, while 
the National Human Rights Commission served notices to the Railways and the 
Punjab government.  
 
Congress MP Sunil Jakhar and Punjab minister Tript Rajinder Singh Bajwa, however, 
came forward in defence of Sidhu and sought to put the blame on the Railways for 
the tragic incident in which nearly 60 people, including migrants from Bihar, died 
while watching the Dussehra celebrations from across the tracks on Friday evening.  
 
A similar petition was filed by an advocate on Monday in the Punjab and Haryana 
high court, seeking a probe by the Central Bureau Investigation or a special 
investigation team into the accident. Dinesh Kumar Dakoria, the petitioner, too has 
blamed the event organisers for the tragedy.  
 
 
Punjab Chief Minister Amarinder Singh, who has gone to Israel, reviewed the 
situation through video-conference with the state government officials and asked 
them to expedite the process of providing relief and compensation to the families of 
those dead and to the injured. 
 
 People angry over the train accident had pelted stones and clashed with security 
personnel on Sunday. They sat on the railway tracks, where the accident happened, 
and protested. They were later removed by authorities.  
 
During the review meeting, the officials also told Singh that all victims, except one, 
had been identified.  
 
Union Railway Minister Piyush Goyal, meanwhile, returned from the United States, 
with officials attributing the delay in his return to non-availability of tickets and 
problem of connecting flights.  
 
Goyal, who had gone to the US for an award ceremony, had said soon after the 
incident that he was cancelling all his engagements there to immediately return to 
India. On his arrival, Goyal was briefed about the latest developments regarding the 
incident. 
 
Meanwhile, the National Human Rights Commission issued notices to the Railways 
and the Punjab government, observing that it cannot be called a “sane act” for people 
to sit on railway tracks, but the “negligence on the part of the district authorities is 
apparent” as well in this “bizarre and horrific incident”. While it is rare for such a 



large number of revellers getting mowed down by a train in a single incident, nearly 
50,000 people have lost their lives between 2015 and 2017 on railway tracks after 
being hit by trains, according to official data from the Indian Railways.  
 
Detailed reports have been sought from the state’s chief secretary and from the 
chairman of the Railway Board in four weeks, an NHRC spokesperson said. “It seems 
that the local authorities and the organisers did not properly manage the crowd, 
gathered to watch the Dussehra celebrations. It was the responsibility of the State to 
provide proper safety and protection to the citizens during the event,” the NHRC said 
while taking suo motu cognisance of media reports about the incident. The railway 
authorities have stated that they cannot be blamed, as they were not informed about 
the event, while Punjab government has ordered a magisterial probe. In distant 
Muzaffarpur, Bihar, a complaint case was filed in a court against Navjot Kaur Sidhu, 
seeking registration of a case against her.  
 
The complaint claimed that Sidhu and organisers of the Dussehra event were solely 
responsible for the tragedy and the court should order a trial against her. The case 
was filed by a social activist in a Chief Judicial Magistrate’s court, which fixed 
November 3 as the date of hearing.  
 
The complainant contended that a large crowd had gathered there due to Sidhu’s 
presence and her emotive speech led to a surge in the crowd that spilled over to the 
railway track. Besides, all the security personnel present at the venue were engaged 
in providing safety and security to Kaur, instead of controlling the crowd, members of 
which mere mowed down by a train near the Joda Phatak, when they were watching 
the burning of a Ravan effigy while standing on the railway tracks, the complaint 
said.  
 
Hashmi alleged that Kaur, who was a doctor by profession, instead of helping the 
victims, fled the scene and made a false alibi that she was not present at the site 
when the accident occurred. The footage of the incident shown on television had hurt 
him deeply, the complainant said, while praying for initiating a case against Kaur 
under Indian Penal Code sections 295 (injuring or defiling place of worship with 
intent to insult the religion of any class), 336 (act endangering life or personal safety 
of others) and 504 (intentional insult with intent to provoke breach of the peace) 
among others.  
 
If held guilty, the accused could be sent to jail for three months to two years. Amid 
calls from opposition parties Akali Dal and Bharatiya Janata Party for action against 
the Sidhu couple, Congress MP Partap Singh Bajwa sought government job for family 
member of each victim who lost life in the incident. Punjab minister Tript Rajinder 
Singh Bajwa, however, defended Kaur, saying she was not at fault and blamed the 
railway gateman for the incident. He also rubbished the Shiromani Akali Dal’s 
demand of removing her husband Sidhu from the cabinet over the incident. Earlier, 
Sidhu had also targeted the Railways, asking how a “clean chit” was given to the 
loco-pilot of the train within “one day”. Defending his wife, the Congress leader had 
said as soon as she got to know about the accident, she went to the hospital to visit 
the injured.  
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Detailed reports have been sought from the state's chief secretary and from the 
chairman of the Railway Board in four weeks, an NHRC spokesperson said. 

"It seems that the local authorities and the organizers did not properly manage the 
crowd, gathered to watch the Dussehra celebrations. It was the responsibility of the 
State to provide proper safety and protection to the citizens during the event," the 
NHRC said while taking suo motu cognisance of media reports about the incident. 

The railway authorities have stated that they cannot be blamed, as they were not 
informed about the event, while Punjab government has ordered a magisterial probe. 

In distant Muzaffarpur, Bihar, a complaint case was filed in a court against Navjot 
Kaur Sidhu, seeking registration of a case against her. 

The complaint claimed that Sidhu and organisers of the Dussehra event were solely 
responsible for the tragedy and the court should order a trial against her. 

The case was filed by a social activist in a Chief Judicial Magistrate's court, which 
fixed November 3 as the date of hearing. 

The complainant contended that a large crowd had gathered there due to Sidhu's 
presence and her emotive speech led to a surge in the crowd that spilled over to the 
railway track. 

Besides, all the security personnel present at the venue were engaged in providing 
safety and security to Kaur, instead of controlling the crowd, members of which mere 
mowed down by a train near the Joda Phatak, when they were watching the burning 
of a Ravan effigy while standing on the railway tracks, the complaint said. 

Hashmi alleged that Kaur, who was a doctor by profession, instead of helping the 
victims, fled the scene and made a false alibi that she was not present at the site 
when the accident occurred. 

The footage of the incident shown on television had hurt him deeply, the complainant 
said, while praying for initiating a case against Navjot Kaur Sidhu under Indian Penal 
Code sections 295 (injuring or defiling place of worship with intent to insult the 
religion of any class), 336 (act endangering life or personal safety of others) and 504 
(intentional insult with intent to provoke breach of the peace) among others. 

If held guilty, the accused could be sent to jail for three months to two years. 

Amid calls from opposition parties Akali Dal and BJP for action against the Sidhu 
couple, Congress MP Partap Singh Bajwa sought government job for family member 
of each victim who lost life in the incident. 



Punjab minister Tript Rajinder Singh Bajwa, however, defended Sidhu, saying she 
was not at fault and blamed the railway gateman for the incident. He also rubbished 
the Shiromani Akali Dal's demand of removing her husband Navjot Singh Sidhu from 
the cabinet over the incident. 

Earlier, Navjot Singh Sidhu had also targeted the Railways, asking how a "clean chit" 
was given to the loco-pilot of the train within "one day". 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

Amritsar train tragedy: NHRC issues notices to state govt, Chairman 
and Railway board; demands report in 4 weeks 

 By IANS | Oct 22, 2018 07:00 pm 

New Delhi: The National Human Rights Commission (NHRC) on Monday issued 

notices to Punjab government and Chairman, Railway Board, over the Amritsar 

tragedy in which over 60 people were crushed to death by a train while watching the 

burning of the Dusshera effigy. 

The Commission has sought a detailed report within four weeks. The Commission 

observed that it cannot be said to be a “sane act by people” to sit on the railway 

tracks, at the same time, the negligence on the part of the district authorities is 

“apparent.” 

“It seems that the local authorities and the organizers did not properly manage the 

crowd, gathered to watch Dussehra celebrations. It was the responsibility of the state 

to provide safety and protection to the citizens during the event,” the NHRC said in a 

statement. 

“If it was true that the railway authorities were not informed about the event, it 

indicates highly negligent and reckless attitude of the authorities. This is a case of 

serious violation of human rights,” it added. 

The NHRC also sought to know from the state government the details regarding 

disbursement of relief and rehabilitation to the aggrieved families as well as 

information on the status of the treatment being provided to the injured in different 

hospitals of Amritsar. 

People watching the Dusshera proceedings from the railway tracks near Joda Phatak 

in Amritsar on October 19 were crushed by the speeding Jalandhar-Amritsar DMU 

(diesel multiple unit) train. The railways has given a clean chit to the train driver and 

other officials saying that they (railways) were not informed about the Ravan effigy 

burning event so close to the railway tracks and the presence of hundreds of people 

on the tracks. 

 

 

 

 



Notice To Chhattisgarh P
Daughter 

According to a media report, the matter came to light when both the victims were produced 
before the court where they narrated the incident.

All India | Press Trust of India

NEW DELHI: 4 

The National Human Rights Commission (NHRC) has issued notice to the police chief 
of Chhattisgarh over reports of an elderly woman and 
stripped naked and severely beaten by a woman police personnel in front of male 
colleagues at a police station in Bilaspur.

Describing it as an "inhuman and barbaric act", the NHRC in a statement on Monday 
said it has taken suo motu cognisance of a media report on the matter.

According to the report, the 60
arrested on the charges of theft, were stripped naked and severely beaten by a 
woman police personnel in front of male police off
on October 14, the NHRC said.

"Reportedly, being a patient of hypertension, the mother requested for medical 
treatment but was not heard. The injuries were inflected even on their vital body 
parts," the rights panel said.

The Commission has issued a notice to the Director General of Police (DGP), 
Chhattisgarh, seeking a report within four weeks along with details on action taken 
against the guilty police personnel.

While issuing the notice, the NHRC has observed that th
report, if true, raise serious issue of violation of human rights of the victims.

"Once a person is taken into custody, it becomes the duty of the police authorities to 
ensure his/her safety but in this case, the police personnel th
have behaved in a cruel and inhuman manner and subjected the victims to physical 
torture, which is an inhuman and barbaric act," the Commission observed.

According to the media report, carried on October 17, the matter came to light when
both the victims were produced before the court where they narrated "traumatic tale 
of police brutality". 

The court has, reportedly, ordered an inquiry into the matter by a gazetted officer and 
the report has been sought by October 26. The court has also 
injuries of the victims and that they were unable to walk.

 

 

 

Notice To Chhattisgarh Police Over Alleged Stripping Of Mother, 

According to a media report, the matter came to light when both the victims were produced 
before the court where they narrated the incident. 

Press Trust of India | Updated: October 22, 2018 19:52 IST 

The National Human Rights Commission (NHRC) has issued notice to the police chief 
of Chhattisgarh over reports of an elderly woman and her daughter being allegedly 
stripped naked and severely beaten by a woman police personnel in front of male 
colleagues at a police station in Bilaspur. 

Describing it as an "inhuman and barbaric act", the NHRC in a statement on Monday 
motu cognisance of a media report on the matter.

According to the report, the 60-year-old woman and her 27
arrested on the charges of theft, were stripped naked and severely beaten by a 
woman police personnel in front of male police officials at City Kotwali Police Station 
on October 14, the NHRC said. 

"Reportedly, being a patient of hypertension, the mother requested for medical 
treatment but was not heard. The injuries were inflected even on their vital body 

id. 

The Commission has issued a notice to the Director General of Police (DGP), 
Chhattisgarh, seeking a report within four weeks along with details on action taken 
against the guilty police personnel. 

While issuing the notice, the NHRC has observed that the contents of the media 
report, if true, raise serious issue of violation of human rights of the victims.

"Once a person is taken into custody, it becomes the duty of the police authorities to 
ensure his/her safety but in this case, the police personnel th
have behaved in a cruel and inhuman manner and subjected the victims to physical 
torture, which is an inhuman and barbaric act," the Commission observed.

According to the media report, carried on October 17, the matter came to light when
both the victims were produced before the court where they narrated "traumatic tale 

The court has, reportedly, ordered an inquiry into the matter by a gazetted officer and 
the report has been sought by October 26. The court has also 
injuries of the victims and that they were unable to walk. 

olice Over Alleged Stripping Of Mother, 

According to a media report, the matter came to light when both the victims were produced 

 

The National Human Rights Commission (NHRC) has issued notice to the police chief 
her daughter being allegedly 

stripped naked and severely beaten by a woman police personnel in front of male 

Describing it as an "inhuman and barbaric act", the NHRC in a statement on Monday 
motu cognisance of a media report on the matter. 

old woman and her 27-year-old daughter, 
arrested on the charges of theft, were stripped naked and severely beaten by a 
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"Reportedly, being a patient of hypertension, the mother requested for medical 
treatment but was not heard. The injuries were inflected even on their vital body 

The Commission has issued a notice to the Director General of Police (DGP), 
Chhattisgarh, seeking a report within four weeks along with details on action taken 

e contents of the media 
report, if true, raise serious issue of violation of human rights of the victims. 

"Once a person is taken into custody, it becomes the duty of the police authorities to 
ensure his/her safety but in this case, the police personnel themselves appear to 
have behaved in a cruel and inhuman manner and subjected the victims to physical 
torture, which is an inhuman and barbaric act," the Commission observed. 

According to the media report, carried on October 17, the matter came to light when 
both the victims were produced before the court where they narrated "traumatic tale 

The court has, reportedly, ordered an inquiry into the matter by a gazetted officer and 
the report has been sought by October 26. The court has also mentioned about 


